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Heard. 

The application has bean riled by 
Suresh Presad 

Owivedi claiming himself to be tha member of Central Industrial - 

Security force. In the application the relief has been 

sought for quashing thorder of punishment dated 05-02-92 

1 and respondents be dir ted to reinstate the applidant with 

back salary and other tLenefits. 

Learned 03U 
el for the respondente has raised 

preliminary objection t admission stage that this court 
has 

no jurisdiction to gr t the relief to the member of Central 

Industrial Security F 	
My attention has be drawn 

tom) 

towards the provision of Section t
Xlib of the Adm nistretive 

Tribunal Act., under s head ft Notes': At has been specifi-

colly mentioned that * following forces are coVered by 

expession "Levalk 	of the union, 
which includes Central 

Ind trial Security 	ce as well. 

Thus n view of the discussions made above, 

of the view th this Court has no jumisdic on to grant 

any relief to the a= icent, who is 
the member of Central 

Imiletrial security farce. 
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The application s therefore, disposed off th 

thecae observations at admission stage. 
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